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Government also came into the pic-
ture, the Government also, to both for
the promptness with which the Tarft’f
Commission has submitted its repdrt
on the one hand and the Government
and the House have taken théir
decisions thereon. As a matter of
fact, a second Bill during the vi&’y
same session shows that not only
were we concerned with merely taking
prompt executive decisions but that
we were also anxious that we should
come to the House for sanction in as
quick a time as possible, ‘

With these words, Sir, I commend
e S |

Surr PERATH NARAYANA NALR:
{ had referred to the unconscionahle
disparity between the selling price
recommended by the Commission in
respest of titanium products and fthe
actual retail selling price in the
market. '

Sart MANUBHAI SHAH: The hon.
Member was not present here when I
wags answering. Now, again it is not
possible to repeat the whole thing.

Tue VICE-CHAIRMAN (Surr M. B.
JosHI): The question is:

“That the Bill further to amend
the Indian Tariff Act, 1934, as pas-
sed by the Lok Sabha, be taken into
-consideration.”

The motion was adopted.

Tae VICE-CHAIRMAN (Surr M. B.
JosHr): We shall now take up clause
by clause consideration of the Bill.

Clauses 2 and 3 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Sart MANUBHAI
move: v

“That the Bill be returned.

SHAH: Sir, I

THeE VICE-CHAIRMAN (Sarr M. B.
JosHr): The question is:

“That the Bill be returned.”

The motion was adopted.

THE PAYMENT OF WAGES
(AMENDMENT) BILL, 1957

Tae DEPUTY MINISTER orF
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LABOUR (SuHri Asm Avrr): Sir, I beg

to move:

“That the Bill further to amend
the Payvment of Wages Act, 1936, as
passed by the Lok Sabha, be taken
into consideration.”

As the House is aware, the parent
Act was originally enacted in 1936.
Its working over these years has
naturally revealed some difficulties,
There have alsoc been many signi-
ficant developments in the labour
field since 1936. The amendments now
incorporated in the Bill aim at im-
proving the administration of the Act
and bringing it in line with the require-
ments of the labour situation as it
exists today.

As the hon. Members will see, it is
proposed to extend the scope and
coverage of the Act, remove certain
difficulties and ambiguities in the
definitions, allow for some essential
deductions and finally to effect im-
provements in the procedure,

The Act as it stands today applies
only to persons whose wages do not
exceed Rs. 200 per month. This wage
limit was fixed in 1936. The pattern
of wages has since undergone a consi-
derable change, particularly because of
the introduction of the dearness allow-
ance. The wages even of workers in
the lower wage groups today often go
beyond Rs. 200 per month, but this
does not mean that they are no longer
in need of protection under this Act.
Our Workmen’s Compensation Act
and the Employees’ State Insurance
Act are already applicable to all per-

‘
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sons whose monthly wages do not
exceed Rs. 400. It is now proposed to
raise the wage limit in the Payment
of Wages Act also to the same level.

Again, the Act does not at present
apply to labour employed in the cons-
truction industry. This industry, as
hon. Members are aware, has now
assumed great importance and is em-
ploying more than a million workers.
It is very necessary that these workers
should be given the protection of this
law. Accordingly, the scope of the
Act is proposed to be extended to this
sector of employment also.

The difinition of the term “wages”
as given in the Act has given rise
to some difficulties, particularly. in
vegard to interpretation. One such
Jdifficulty relates to the question whe-
ther wages revised through awards of
adjudicators, etc., come within the
purview of this Act. The second diffi-
culty relates to the question whether
the term “wages” should include
bonus of all kinds. Now, bonus, as
hon. Members know, may be of differ-
ent categories. I{ may relate to a share
in surplus profits earned by an
establishment and may not be a direct
remuneration for work done. It may
also be based on the output and
attendance and automatically earned

by the employees on fulfilment of
specified conditions. Bonus in this
form is really part of wages and

should be fully protected under the
Payment of Wages Act. The definition
of the term “wages” has accordingly
been recast in order to make it clear
and comprehensive.

Another amendment seeks to
authorise certain deductions from
wages. Under the Subsidised Indus-
trial Housing Scheme, houses are let
out to industrial workers. To enable
collection of rents it seems appropriate
that provision be made to permit
deductions of rents from the wages of
the workers concerned.
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Another provision in the amending
Bill permits the workers to pay their
insurance premia through deduction
from their wages provided they
authorise the employers in writing to
do so. 1 hope hon. Members will
agree that with the nationalisation of
the insurance business this amendment
will be absolutely safe and, in fact, be
a matter of convenience for the
workers. On similar considerations,
the present Bill permits deduction for
subseription to Government securities
like the National Plan Loan, National
Cash Certificates and deposits in the
Post Office Savings Bank.

I do not propose to go into the
details of all the amendments pro-

posed. I may, however, invite the
attention of hon. Members to one
other important amendment which

secks to permit attachment of the
property of the employer for purposes
of recovery of arrears of wages.

As stated earlier, the principle
purpose of the amending Bill is to
extend the benefits of the Payment of
Wages Act to a larger number of
workers and to make its administra-
tion speedy and effective.

Y commend the Bill for the consi-
deration of the House,

THE VICE-CHAIRMAN (Serr M. B.
JosHl): Motion moved:

“That the Bill turther to amend
the Payment of Wages Act, 1936, as
passed by the Lok Sabha, be taken
into consideration.”

Surt PERATH NARAYANAN NAIR
(Kerala): Mr. Vice-Chairman, 1 am
glad that this Bill embodies distinct
improvements over certain other pro-
visions in the parent Act of 1936.
Some of the observations I wish to
make on this Bill are with a view to
make the provisions a little more

effective and a little more comprehen-~
sive.



3797 Payment of Wages

[THE VicE-CHAIRMAN (Sanr
RAJENDRA PraTAP SINHA) in the Chaijr]

Within the limited time at my disposal,
I shall confine myself to three or fpur
main points. It is an improvement that
workers earning wages up to four
hundred rupees have been brought
within the purview of the Bill. For-
merly, it was only rupees iwo
hundred. One suggestion that I ljave
to make is that this limit be incredsed
to five hundred rupees per month for
this reason that in the definition of
wor(lgers under the Industrial Disputes
Act this limit of Rs. 500 is accepted.
Now, in regard to labcur legislations,
it is all to the good that a certain
uniformity is brought about in the
provisions of the various Bills. Under
the Industrial Disputes Act, workers
earning up to Rs, 500 get relief under
that Act. Now, if that limit is applied
to workers coming under this Bill, it
will be good. Now, some of the cate-
gories especially the middle class who
get between Rs. 400 and Rs. 500 will
be denied the easier and sinjpler
method of getting relief under this.
If they are excluded from the purview
of this Bill, naturally they will have

{0 have recourse to the industrial
tribunals and that is a costly and
cumbersome procedure. So, that is
my first suggestion. It would be
better if that limit is raised.

Again, the Bill applies to al

factories and such other establish-
ments and industries as the State Gov-
ernments notify from time to time.
Now, a large number of establishments
have been so notified by the State
Governments, but a vast section of
the workers still remain outside the
purview of this Bill. So, I have given
notice of an amendment to see that
this Act applies to all establishments
to which the Industrial Disputes Act
applies. Now, the difficulty has been
pointed out that after all the imple-
menting authority are the States and
it must be left to the States and it will
not be proper for the Central Govern-
ment to make the application of
this Act to all classes of workers.

98 RSD—5. M-
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My point is that the State Governments
are discharging the responsibility of
administering the Industrial- Disputes
Act. They have the machinery under
that Act to go into these things and
s0 if we extend the definition of this
Bill and bring all establishments to
which the Industrial Disputes Act
applies within the purview of this Act
it cannot be argued with any reason-
ableness that the State Governmente
will be put to further difficulties or
extra difficulties in administering that.
Now, in the present stage in the
country, especially to bring relief to
vast sections of unorganised workers,
it would be quite good if, without
leaving to the State Governments to
notify from time to time, we include—
as factories have been included and
some other establishments have been
included—al] establishments fo which
the Industrial Disputes Act applies.
That will be a distinet improvement,
It will make j¢ more comprehensive.

Now, construction workers, electri-
cal workers have all been brought
within the purview of this Bill and
it is good. But still in the matter of
motor transport including lorries, they
have been left out and it is neces-
nwary that that class of workers also
are brought within the purview of
this legislaticn.

Then, with regard to the definition
of wages, there has been an improve-
ment, These awards and agreements
have been included as part of the
wages which workers can reasonably
ciaim under this Aect. The hon,
Minister has referred to the question
of bonus. It is a ticklish problem. It
1t a very difficult problem also. Of
course, bonus agreed to has been
included in this Bill. Because a satis~
factory formula has not been found to
this very ticklish question of bonus,
s(: many working days, man days,
have been lost and that has been the
one major cause of industrial disputes
and disturbances in this country.
Now, the hon Minister himself knows
that in regard to certain very major

‘ industries, in regard to certain very
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major establishments, certain provi-
sion, certain formula has been worked
out and it has given satisfaction to
workers and it has led to industrial
truce being maintained in those estab-
lishments. Now, this question, I
know, has been discussed over and
over again and at the various tripar-
tite conferences. If we go a step
further, if the parties—labour, em.
ployer and especially the Govern-
ment—put their heads together, it is
possible to arrive at a formula. I am
not suggesting that such a formula
can be included in this Bill which is
only procedural. It must find pro-
vision in some other substantive
enactment. But my peint is that in
regard to this question of bonus, the
earlier we are in a position to arrive
at an apreed formula, the better it is
for our industry and to that the efforts
of the Minister and the Government
must be directed.

In regard to the wages there have
been certa’n exemptions, reductions.
For example, travelling allowance,
gratuities, all these have been exclud-
ed from the purview of this Bill.
Now, the hon. M'nister and the
Department must know that this ques-
tion of travelling allowance and other
things is a source of such headache
to the workers. In the railways, for
example, s;x months or eight months,
a lot of tirne is taken for this travel-
ling allowance and other things.
They have to incur expenditure and
when they are short of money, they
have to have recourse to money-~
lenders. And then if there is abso-
lutely no provision which would
enable these people to realise their
T.A. bills within a measurable period,
one month or even a period of fifteen
days and if the employers and owners
go on delaying them, that will De
working such hardship. So, my sug-
gestion is that this travelling allow-
ance must be part of the Bill and that

exemption be not there, The same In ;

regard to gratuity also. Now, Sir,
whatever benefit is given under the
provisions of this Bill to the workers,
specially the salaried workers and the |
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middle class employees; is literally
being taken away by certain provisions
in this Bill, for instance, those relating
to withholding of increments and of
promotion, lowering of the stage in
the time-scale and suspension. Those
things come under disciplinary provi-
sions, I am not suggesting that dis-
cipline must not be maintained and
disciplinary measures must not be
taken. But when you give adequate
protection against the lump sum
monetary fines and other things, it
must naturally extend to increments
and promotions, which through the
efflux of time the workers are entitled:
to.

Sir, T know the hon. Minister will
say that for the enforcement of dis-
ciplinary measures there are various
standing orders, Standing orders are
there. But in many of these stand-
ing orders specially in the railways,
adequate opportunity is not given to
these workers to show cause why
such punishment must not be inflict-
ed. It is all very well to say that
these people can appeal. The
chances of their getting redress by
appealing through the departmental
processes which have been laid down
are very very limited, and the hon.
Minister knows that in some of the
railways, specially in the North
Eastern Railway, within a period of
two months in 1955, I think from May
to June, over 712 punishments of
withholding increment have been
given. This withholding of incre-
ments is a double punishment because
there is no time limit. It may extend
to one year, two years, six years or
seven years, and during that pernod
when the increment is withheld, the

poor workers is also denied of his -

promotion. So, to penalise in that
way is not fair. Sir, I am told that
in 1944 there were conflicting deci-
siong of the ccurts because in the
parent Act this wag not clearly defin-
ed, and it led to different decisions.
The Bombay High Court, for example,
held that the incremental scales form-
ed part of the wages, whereas some
other High Court, I think it was the
Punjab High Court, held that the
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incremental scales are beyond the pur-
view of the definition of wages in the
Act. Now, there has been that diffi-
culty, and in some railways workers
have been having the benefit.  Sir,
my information is that the Bill in 1944
wag circulated and then nothing was
heard of it. Most probably, I think
public opinion was definitely againsi
that.

Now this amendment has been
necessitated, and this will work a lot
of hardship cn the salaried employees,
I have brought forward some amend-
ments seeking the deletion of these
provisions mainly in the interest of
these emplovees in the railways and
other Government establishments
where adequate opportunity is not
given to the workers to show cause
why such punishments must not be
inflicted on them. They are precluds+
ed from seeking relief in the courts.
Of course the relief is there from
lump sum monetary fine, but that is
taken away if increment is withheld

for a number of years together, ‘

One other main point which I have
to bring to the notice of the Minis-
ter is in regard to the implementa-
tion of this Act. Under the Indus-
trial Disputes Act of course there
have been special tribunals appoint-
ed to administer that law, and it is
well that it is so because civil courts
which are used to administer the
civil laws of the land will naturally
fird it difficult because the concept of
social legisiation 1s rather d‘fferent
from the concepts of civil laws +to
which they are accustomed. I am not
meaning any reflection on the civil
courts, but these labour legislations
presuppose that the workers must
have some sort of speedy relief and
cheap relief also. The civil courts
with all their procedural delays and
other things will mean so much hard-
ship to the workers. So, my sugges-
tion is that it will be better that the
administration of this measure also is
left to the industrial tribunals. 1
krow the Minister has got his reply
that after all the industrial tribunals
are rather few and far between in thf
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country, and that civil courts will be
nearer. But the actual experience is
that when these cases under the Pay-
ment of Wages Act are brought
before the various civil courts, there
are conflicting decisions, there is abso-
lutely no uniformity, there are differ-
ing interpretations, it has made for
much confusion in the actual adminis-
tration of these matters. Suppose. the
whole law is administered by the in-
dustria] tribunals who have been
following the real concepts of social
legislation and if some rulings are
given, they will be capable of univer-
sal applicability throughout the State.
That is not the case now because
different civil courts at different levels
give varying interpretations. So, to
avoid these things, we can have in-
dustrial tribunals at suitable places,
and the number and scope of these
tribunals can be increased. It will
not be beyond Gcvernment to consti-
tute such tribunals, That is one
major suggestion which I have to
make in regard to this Bill.

For the rest, the inclusion of the
construcfion workers and the elec-
tricity workers, and the definition of
wages to be made more comprehen-
sive—these are good features. But
if Government accept some of the
suggestions which I have made, it
will go a long way to make the Bill
more effective and more compre-
hensive. |

«

[Mr. DEPUTY CHAIRMAN in the Chair.]

Surt B. K. MUKERJEE  (U“tar
Pradesh): Mr, Deputy Chairman, I
stand to welcome this Bill not only
because it is a definite improvement
upon the existing conditions, but it
has been a long felt want of the
workers. Some of the amendments
as have been incorporated in this
Bill were necessitated by the amend-
ment of the Factories Act, and the
Factories Act was amended in the
year 1948. Since then the Payment

of Wages Act needed certain
3 p.M. amendments. But, unfortu-
nately, this amendment,
though contemplated even by the Gov-
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ernment could not come before this
House for changing the principal Act.
This Bill extends the scope of the pro-
visions of that Act to a larger number
of workers. That is, those who were
not covered up %ill now by that Act
will come under the operation of the
Act when this is amended—I mean the
workers in construction industries. The
wage limit has also been raised from
Rs. 200 to Rs 400, though I am not
sure in my mind whether this rais-
ing of the standard of wages was
actually needed at this stage or not,
though it was felt several years
before, Under the present conditions,
we expect that some disparities bes-
ween the workars and the officers will
be removed. If any attempt is made
to remove the disparities, I am sure
in my mind that many of those officers
or people who are in the administra-
tion of industrial concerns who
enjoy very fabulous salaries today will
have to come down and will be
receiving their salaries within the
limits as we are putting today.
E£ven under the present conditions,
the officers who are in power, the
officers who are actually administra-
tors, will also get less than Rs. 400.
But, in the very near future, we ex-
pect that a majority of the officers
will be getting salaries not very much
above this figure of Rs. 400. As our
country is not in a position to pay
more galaries to the workers, the
, salaries of the officels will also be
within the limit of Rs. 400 or Rs, 500.

The definition of the term ‘wage’
has also been recast to prevent any
adverse interpretation detrimental to
the interests of the workers and this
is an improvement upon the existing
condition. There are aso deductions
of house-rent and insurance premium
and certain other things to enable the
workers to save a little amount for
any bad days. This is also a wel-
come measure though I do not sub-
scribe to the idea as has been express-
ed by the hon. Deputy Minister when
he moved this Bill. According to him,

the provision for deduction of insur-
ance premium is due to the fact that |
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the insurance business is now underx
a corporation. But I think he does
not see the feelings of the workers o1
people at large in this country today
We have been demanding this not
because insurance business will be
managed by a corporation or by Gov-
ernment officials. Workers are not sc
much interested in going in for
insurance policies now because they
are fully aware that, though at the
tume of deduction, it will be easy
because payment will be made through
the salary bill—but when the insur-
ance money will have to be repaid on
claim to them, it will take an enor-
mously longer time. Therefore, people
are not very much interested in taking
insurance policies these days. Buf it
has been the demand for many, many
long years and it is a good sign, that
insurance is being encouraged and
workers will insure their lives as
ordinary policy-holders and get their
deductions made through their salary
bills. ’

There is another very beneficial
provision made here—the attachment
before judgment. It is a definite
improvement over the existing condi-
tion, because it takes an enormously
long time in the courts to settle any
case. By the time the court gives
a decree in favour of the workers, the
employers do not have any money or
any property and they cannot pay.
Therefore, it is a welcome measure
and it is a definite improvement on
the existing position.

These are all points for which I
welcome this measure. But there are
some lacunae left ip this Bill. Some
of them are major omissions and some
minor, no doubt., In regard to the
major omission, I am doubtful whe-
ther it is within the knowledge of the
framers of this Bill. This Bill has
not extended its scope of application
to a section of workers—it has
excluded from its operation or protec-
tion, about one hundred thousand
workers in the railway running sheds.
I know it will require scrutiny of the
definition of ‘old’ and ‘new’ Acts.
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This definition has been changed
because the Factories Act has been
changed in 1948. Now, Sir, the 1934
Factories Act did not exclude the
workers in the railway running sheds.
But now they have been excluded.
Under the new definition of ‘factory’
they say “........ but does not in-
clude a mine subject to the operation
of the Indian Mines Act, 1923 or a
railway running shed.” But let us go
to the 1934 Act. What does the defl-
nition of ‘factory’ say in that Act?
It says that ‘factory’ means any pre-
mises including the precincts there-
of whereon twenty or more workers
are wurking, oF wet wunkhng  ar
any day of the preceding twelve
months, and in any part of which a
manufacturing process is  being
carried on with the aid of power or
is ordinarily so carried on but does
not include a mine subject to the
operation of the Indian Mines Act,
1923, In the 1934 Act mines were
excluded from the definition of
“Yactory’.  Therefore in the princi-
pal Act in section 2(ii)(d) mines were
incorporated. Now, in the 1948 Act
running sheds as well as mines have
been excluded. But mines have been
incorporated in the principal Act.
But nowhere do we find the menti¢n
of railway running sheds. But this
railway running shed is really a fac-
tory with manufacturing process, wiﬁh
power and employing more than ‘0
persons or 20 persons. Therefore, it
is to be treated as a factory. But
the framers of this Bill have exclud-
ed the running sheds from the opera-
tion of the Payment of Wages Act. 1
do not know whether it was within
the knowledge of the Deputy Minis-
ter that by this new definition of
‘factory’ we were going to exclude en-
tirely about 100 thousand workers lin

the railways’ running sheds. I
therefore wish the hon. Deputy
Minister to look into this question

and make adequate provision to pro-
tect about 100 thousand workers em-
ployed in the railway running sheds
by giving them adequate protection
under the Payment of Wages Act.
Thig is my request and submission to

the House. |
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Now, Sir, the previous speaker
dealt with this subject of stoppage of
increments as a punishment. I do
not subscribe to the view that he ex-
pressed. But this item also needs a
careful and thorough secrutiny by the
framers of this Bill. Now, Sir, in
clause 5 of this Bill the stoppage or
withholding cf increments has been
legalised, I must make it clear that
I have got no objection if a man is
penalised and as a penalty his incre-
ment is withheld or he is even demot-
ed. But the annual increment in a
time scale of pay is a condition of
service which is both express and im-
plied. Therefore I any autfority
does not grant the increment when-
ever it is due to g person, that autho-
rity commits a breach of the provi-
sions of this Payment of Wages Act.
Therefore it should also be provided
for in clause 5 of this Bill that un-
less a man is penalised by an order
in writing, whenever his increment
is due, it must be granted to him,
failing which the penalty provided
under this enactment must be impos-
ed on the employer. That is what I
want. This is a Jacuna. If we make
withholding of increments or demo-
tion as legal under this law, we have
got to make it also legal that if with-
out any order in writing the incre-
ment of a rerson in the time scale of
pay is withheld, the provisions of this
Act must come into operation and the
penalty provided under this law must
be imposed on the employer. Under
section 7(2) of the principal Act
regarding deductions which may be
made from wages, all sorts of pro-
visions have been made say, even, for
the insurance premium. But I find
the sub-clause (j) remains as it is,
that is, any dues from any worker
for the co-operative societies cannot
be deducted unless that society has
got the approval of the State Gov-
ernment. The registration of co-
operative societies is a State subject
and when any society is registered
under the Co-operative Societies Act,
the approval of the Local Govern-
ment must be there and then again,
when the society is formed, it is regis-
tered. Again, the members of the
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society have to approach the local
authorities de novo for a sanction and
it may take years and in the mean
time all the dues from the workers
annot be deducted through the
salary bills. This is the defect which
many of the co-operative societies had
superienced during these years and I
wish that this is also amended and it
must be made clear that as soon as
a co-operative society is registered,
it will get the status to request the
employer to deduct the money due

from the workers to the co-operative |

society.
(Time bell rings)

Again the co-operative societies are
to be encouraged in this country and
Government is encouraging them. If
the Government wants that co-opera-
tive societies among the workers in
factories must be formed, they must
get the necessary support and sanc-
tion from the authorities. Therefore
as soon as a society is formed and
registered, it must be construed that
it has the sanction or approval of the
local authorities and when they send
a requisition to the employer for the
deduction of the workers’ dues to the
society, it must be deducted and sent

to the co-operative society. Thank
you.
SHRI SONUSING DHANSING

PATIL (Bombay): Mr, Deputy Chair-
man, I welcome the several welcome
features of this Bill and while doing
s0, I will make a few observations.
We are observing a distinctive wide
gap and disparities that are being
created by our labour laws in the
industr'al and non-industrial section.
But clearly these gaps we are creat-
ing will have an adverse effect in the
other sectors which are otherwise
disorganised or unorganised. I have
no quarrel with the progressive
features of this Bill because the Bill
is more or less of a procedural
character and not of a substantive
character but while criticising the
Bill the hon. Member opposite rais-
ed the point and made a sort of a
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grievance about the disciplinary
deductions that are embodied in the
present Bill. I would have been
more happy had the Member sug-
gested how to tighten up the belt
because his complaint as regards the
disciplinary measure or deductions
are not so much in consonance with
the regimentation of labour laws else-
where we find. In the industrial sec-
tor, unf rtunately for us, our labour
laws are not integrated or co-related
with the quantum of production and
this is a lacuna which we find in our
labour laws but we have to march
with the progressive laws of other
wonitiey an@ wiile dUIng 50, We uie
giving the utmost consideration to
democratic  considerations. While
doing so, we are creating on the other
hand a very wide gap as I earlier
stated and that is the danger which I
am foreseeing. However, whatever
the welcome features of the Bill are
there, the Bill goes in @ very sub-
stantial degree o take up the cases of
those persons who were not upto this
time covered by the Payment of
Wages Act. Now, the range is en-
larged to the extent of Rs. 400 and
almost all supervisory character or
category are covered. Almost all
supervisors and semi-workers’ classes
are now being covered and that is a
welcome feature. The other welcome
feature is the construction industry.
I am afraid whether in covering that
industry we are not increasing the
cost of the Second Plan because it
has a sort of an adverse effect on
the payment of wages which the seve-
ral contractors have to pay and I am
not taking the r cases. But the ques-
tion is, whenever this consideration is
taken into account, then the cost of
construction also goes up bui in fact
we find that these contract labourers,
according to the Payment of Wages
Act, are not covered. Now the cons-
truction industry is being covered.
There also we find that there is a lot
of breaches and false muster-rolls
are submitted, People sign their
rolls even though they don't get paid.

Certain salutary checks are necessary.
That is being covered. Now the.
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range or ambit of the definition of
“wage’ is also being amplified to cover

the wages under the awards. That
was a moot point which need
inclusion. Then there are very

important reasons why the question of
attachment before judgment whic¢ch
was lacking in procedural matter is
now embodied. I can quote two very
clear instances of two big industries
in my part of the State. That Es
the Bharat Vanaspati concern at
Pachora in Bombay which stopped its
working but they have not paid
wages and I am afraid that there are
a number of encumberances created
for that firm. That way the paymeht
of the wages of the workers are in
jeopardy. So also there is another
case—QGaindalal Mills. For the last
3 years the wages of the workers are
not paid and there is no sufficient
guarantee how that may be covered.
To avoid such 1nstances, a salutaty
provision of having an attachment
before judgment is all the more necep-
sary. But I would invite the atteh-
tion of the hon. Mover of the Bill
that this should have been more or
less brought in line with the provi-
sions made in the Civil Procedure
Code Order 38 Rule 5. Of course, in
Section 17A which is now being con-
sidered, sub-clause (i) says that the
provisions of C.P.C. will apply but
they are circumscribed by clause 1
ard there a discretion is given to the
authority that if the aims of justipe
are not defeated, then he may br
may not give the order of attach-
ment and he will have to first give an
opportunity to the employer to
explain his case. Of course, that is one
of the very sound principles of eivil
law that a person who ig affected
must be given some opportunity but
in these cases there are possibilities
of avoiding the payment because
when the industry or factory or es-
establishment comes to that position, it
means that it is in a financial danger.
To protect the workers against such
contingencies, it would have been
better had the opportunities afforded
to the employers not been there. If
the court thinks, these things may be
interpreted in both ways. I am
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afraid it should have been made very
clear.

1

Next, I come to other questions. I
have some experience of payment of
wages cases. Though it is summary
progedure on application, stilk the
delay in giving effect to the decision
is large. That can be avoided and it
is being avoided now by giving cer-
tain broad things in the Bill. The
Act gives ample scope to have several
deductions whether on account of
disciplinary action or otherwise, also

for insurance premia and if the
workers can subscribe to Govern-
ment securities, that is also being

given. Some hon. friends have made
a grievance about deduction of insur
ance premia. But that is a most
welcome provision and if our workers
can save more and thus safeguard
the interests of their families, that is
all the more desirable.

The question of bonus, as the hon.
friend opposite said, is a ticklish one,
In this particular Bill, that part is
both excluded and included. The
question is whether the bonus is in
the terms of employment or not. If
it is specifically not given, then the
question comes whether it can be
included. Aga'n, the Bill is part of the
substantial law and howsoever we
may look at that question, whether
it is included here or elsewhere, it
has got two sides. It is part of the
profits which the industry gets and
the question is whether it should be
distributed equally or whether there
should be equitable distribution. To
my mind, the question of bonus must
have some relation to the direct part
which the worker plays in making the
profit, that is to say, how many work-
days he has actually worked, with
what efficiency he hag worked and so
on, because productive efficiency and
the particular conduct which the
worker has observed or the discip-
line which he has observed, they are
very essential to safeguard the in-
terests of the industry. It is quite
fair that there should be equitable dis-
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tribution instead of equal distribu-
tion, because the industry has to sur-
vive and it does not survive only with
the sweat of the brow of the labour.
It has also certain basic principles
on which it must depend. But that
is a different proposition with which
we are not very much concerned just
now. But since the question was
raised I had to say something about
it.

I feel that our labour laws, what-
ever we have got in the country, are
sufficiently well in advance of the
times. Labour laws in this respect,
seem to have almost stolen a march
over the other laws and I am afraid
if this pace goes on, then we will be
creating a great gap between this
sector of our life and the other pro-
ductive sectors, like agriculture or the
non-industrial sectors and the latter
will suffer greatly. Therefore, in
future, when we are enacting some-
thing with reference to labour, we
will have 1o keep in mind whether
we should not go slowly, even though
pace is very desirable, in the interest
of social justice, because labour is
mainly responsible for creating wealth
in the country. Even then industrial
labour must not enjoy a sort of very
superior position by which the other
sections of labour will be having a
sort of heart-burning or competition.
That is what we have to avoid. We
should try to keep the proper
balance. Otherwise, the Dbiggest-
industry—agriculture—which is not
governed now will greatly suffer and
agricultural production will be very
badly affected, That is the fear. Soall
these considerations will have to be
taken into account while we come up
with amendments to labour laws.
But these present amendments are
needed—they gare overdue because
this Act was passed in 1936 and now
after 21 years we are coming up with
certain amendments—and these are
very essential.

Sir, whenever any conditions are
imposed on the worker, he is always
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given an opportunity to put in his

say, either through the model stand-
mg orders which are provided or
other provisions. Even the Payment
of Wages Act provides in sub-section
(3) of section 8 that opportunity

should be given to the workers. I
see thal all these safeguards are there

and because the Payment of Wages

Act does not embrace a number of
workers who are left outside the
pale of the Industrial Relations or
other labour laws, it cannot be made
a grievance here as some of the hon.

friends who take a deep interest in
labour work seem to feel. There are
specific laws enacted in favour of
labour in organised industries, but
there are ne laws in favour of the

unorganised industries shop establish-
ments, etc. These categories are
excluded and they are excluded on

purpose, because the administration of

certain laws js with the State Gov-

ernments. If the State Government
concerned feels that the application
or implementation of those particular
laws is not neccssary they may decide
so, or apply them if there is good
reason. Take, for instance, the ques-

tion of applying labour laws to agri-
cuture. Whether they should be
applied or not depends on the State
and the State will have to deal with
its own problems there. But the ques-

tion of the minimum and fair wages
for the country, the over-all fate of

labour, wil] have its own considera-

tion in the context of the all-India

problem ard in that context, as far

as the rural conditions, the predomi-

nantly agricultural condition of this
country is concerned, we should avoid

creating a wide gap between the .
different labour sections. If we have

to work, we have to adjust ourselves

to the circumstances existing in the

country and not unnecessarily

increase the cost of the Plan also.

That is one of the dangers.

With these remarks, Sir, I support
the salutary provisiong of this Bill and
even though certain categories are
not included in it, there is ample
scope in this Bill 1o extend it to those
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categciies also. With these remarks,
Sir, I support the motion.

Surr ABID ALI: Sir, from the dis-
cussion it was evident that so far as
this particular Bill ig concerned,
there was nothing to be said against
it. All that the hon. Members have
said was in favour of it. Of course,
some other matiers have been brought
into the discussion which had no
relation to the actual Bill now under
discussion.

Just now my hon. friend from
Bombay was saying that the wages
should be related to production. That
is true and in a large number! of
categories, wages are related to pro-
duction and gradually the system is
going towards that end. But then a
large number of workers have to be
paid on dailv wages or time-rated
basis. The complaint which the hon.
Member hag made I can appreciate,
that the workers in the fields should
be given a fair deal as well. At the
same time, the hon. Member should
realise that what he wag suggesting
concerns the idea of fair wage or
living wage which at present is limit-
ed to a small arena. Everyone should
get at least a minimum wage. Still
in some of the industries, of course, in
a very limited extent, it has not been
possible to secure the applicatign of
the minimum wage principle. 1

The remarks of my hon. friend
opposite also contained criticisms
which had no relation to the working
of this Act, the parent Act, What he
was thinking was as to what the wor-
ker should get, what should be the
bonus, and what should be its form.
But all these questions have ndthing
to do with either the parent Act or
this amending Bill which is wunder
discussion. What is wage has been
defined; but what should be the
wage is another matter. Promotion,
worker should get. If he is entitled
to promotion he gets promotion and
that is covered by the Minimum
Wages Act. When promotion is not
given then for that there are other
remedies.

| e
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While the hon. Member was dis=
cussing the definition of the Payment
of Wages Act, he was perhaps under
some wrong impression. Of course,
there should be as much as possible
industrial truce in every sector and
section and attempts are being made
in that direction. Bonug has Dbeen
fixed in cerbtain areas. In certain
other cases, the attempt has been to
make the werkers and employers,
with the help of the Government, if
possible, or with the help of the in-
dustrial courts, to come to an under-
standing with regard to the quantum
of bonus. That cannot, therefore, be
brought here. As hon. Members are
aware, this mattecr was discussed in
the Indian Labour Conference and, as
I declared the other day, we are
trying to refer this question to wage
boards, and, if possible, they may give
us some suggestion regarding the
basis for fixing the quantum of bonus.
Let us hope thet that attempt will
succeed.

About insuranze, Sir, some hon.
Members have complained, What we
are providing through this amending
Bill, is to authorise the employers to
deduct premia if workers authorise
them to do so. Il is not that insur-
ance premia can te deducted by the
empioyers withnuet the consent of the
worker concerned. Instead of the
worker remitting the money to the
Insurance Corporation or going there
and then paying it, he is being given
this facility of authorising his em-
ployer to act as his agent. If he
does not like or is not inclined, it is
his pleasure and nobody can compel
him. Formerly we were not autho-
rising the employers to deduct the
insurance premia »ecause there were
some insurancs companies which were
not very much stabilised and there
were some insurance agents who were
giving a very rosy picture about the
working of scme of the concerns and
thus they were able to get the pre-
mium from the workers. After-
wards, the sccond or the third pre-
mium will be paid by which time the
workers will come to know about the
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position of the insurance company and
would stop further payments. That
way, he was a loscr. That safeguard
was necessaty at that time but now,
as hon. Members know, the Insurance
Corporation i working on different
and stabiiised basis and, therefore, no
risk exists. As to the complaint ot
my hon. friend frem U.P. that years
are pass2al before thig insurance
amount is returned to the insured
person, I have to say that we should
find out as to how many years have
gone by since the irsurance business
was taken over by (Government?

SHrr B. K. MUKERJEE: That is not
correct. Our demard has been for
many yeavs but you have taken so
long to take a decision. It has
nothing {5 do with the Corporation,

Surr ABID ALI: In other words, the
hon. Member is giving his approval
{0 this amendment and I am happy.

Sarr B. K. MUKERJEE: 1 never
opposed that amendment. It is a
misundersianding. 1 said that this is
a8 good provision and I also welcomed
it.

Surr ABID ALI: Thank you very
much. I am obliged.

With regard to the suggestion that
these cases should not go to civil],
courts, I may submit, Sir, that in a
big State like Bombay, industrial
courts are situated in Nagpur Shola-
pur, Ahmedabad and Bombay where-
as the woskers are residing ard
factories are situated in every part of
the State In some cases, the workers
will have to travel ..ore than 100
miles to go to an industrial court to
attend to thcse matters. Tven their
representauves will fir.d 't drficult to
travel that much; the representatives
of the trade unions will find it difi-
cult to attend to these cases in far off
places. Therefore, we are giving these
powers to the civil couies. 1t mey
be possible, in some distant tuture, to
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give authority to, industrial courts
as wel] but, however, thi; rower cf
the civil courrs must continue for
the convenitica of the workers.

So far as other things are concevn-
ed, nameiy, early disposal of cases,
ete, I am one with the hrn. Mem-
ber’s suggestion that these -cases
should be disposed of quickly whether
in the indastrial courts or i the civil
courts, The cas:s of the worke:s
concerning compensation and othcr
matters ~hould be attended 1o with
speed and dispr321 of withia the least
possible time. Regarding penalties:
the provisin is that it should be oun
good reasons and. without that, there
cannot be anv penalty. An explanu=-
tion should be obtained acvording to
the service ruies and the stanling
orders. Al} these should be followed
and without that, it would rnot te
possible for any employer to deduct
wages or inflict any lire.

About o -oparative societies, a sug-
gestion was inade by hon. Members
that when co-cperative societies are
formed, the ewiplever should have the
authority, if the workers say so to
deduct the amount of the subscripticn
but this Act cannot define what a co-
operative society is. I can only say,
where a co-operative society exists
under the Act and rules framed by
the State Governments, then the
workers will have the power to
authorise their employers to deduct
the subscription for the co-operative
societies from their salaries. '

Regarding the doubt in the mind of
my hon. friend from Bombay, I may
point out the portion which occurs on
page 5, which says:

“Except in cases where the
authority or court is of opinion that
the ends of justice would be defeat-
ed . .

Now, an employer would be given
an opportunity to explain -vhether
attachment should be issued before
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judgment or not. That is mentioned
here but, if the authority feels that
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Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause

the issue of such a notice will be to 1 consideration of the Bill

the prejudice of the workers then
such notice need not be issued. That
has already been provided for.

With regard to the doubt in the
minds of my hon, friend from U.P.
that a hundred thousand workers of
the railways are excluded from the
operation of this Act, and deprived of
its benefits, I may submit that che
workers in the running sheds
are covered by this Act and they
can certainly take advantage of the
Payment of Wages Act whenever
occasion arises. About that there is
no difficulty. With regard to travel
allowances, I would like to know how
many workers go on travel and how
many of them can take advantage of
that. The railway workers get
advances also before undertaking a
travel. He says that if they are not
covered by this Act, then they will
have to go to the money-lender and
all that but no complaint on this
account has come to our Ministry. It
has not come to our notice that because
they could not get the benefits of the
Payment of Wages Act, their payment
has been held up. At least I have not
received any such complaint. With
regard to the railways, that is another
matter. They have got a joint com-
mittee ahd so many internal adjudi-
cations are being undertaken. More
than anything else, they can get
advances there. Therefore, this diffi-
culty which the hon, Member feeis
exists, at least so far as I am congerned
and so far as the information with me
is concerned, is non-existent,

With these words, Sir, I submit that
the Bill be taken into consideration.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill further to amend
the Payment of Wages Act, 1936, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted. l

Clause 2—Amendment of section 1.

Surt PERATH NARAYANAN
NAIR: Sir, I beg to move:

1. “That at page 1, line 12, for
the words ‘four hundred’, the words
‘five hundred’ be substituted.”

Mr. DEPUTY CHAIRMAN: The
clause and the amendment are now
before the House.

Serti PERATH NARAYANAN
NAIR: The amendment is to raise the
limit from 400 to 500. Now, my
point is that this must be and can be
brought in line with the limit pres-
cribed in the Industrial Disputes Act,
I know that in the matter of the
Employees’ State Insurance Act, the
four hundred minimum is insisted in
regard to social legislation. This
most-favoured interpretation, that if
a certain benefit extends to a portion
or section of the workers, then it is
only natural and proper that that
benefit must be extended to the whole
section should be applied here. So if
the section in the Industrial Disputes
Act is more favourable to the workers,
it is only proper that the hon. Minis-
ter must take that limit and not be
guided by the provision in the
Employees’ State Insurance Act, which
is not so very {favourable to the

worker.

Surr ABID ALI: Sir, the Employees
State Insurance Corporation and the
Act under which it works is very,
much popular with the workers.’
They like it. Wherever this has not
been extended, there are objections

coming, even from the unions to
which the hon. Members opposite
belong. They want that this should

come about and it is of great benefit
to them. When such is the case, why
such a remark was made, I was very
much surprised. As I have said
earlier, the Workmen’s Compensation
Act and the Employees’ State Insur-
ance Act have fixed a limit of Rs. 400
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and th's Bill being very much related
to those two Acts, the same limit has
to be fixed accordingly.

Mgr. DEPUTY CHAIRMAN: The
question is:

1. “That at page 1, line 12, for
the words ‘four hundred’, the words
‘five hundred’ be substituted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 2 stand part of the
Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.—Amendment of section 2

Suzrt PERATH NARAYANAN
NAIR: I move:

2. “That at page 1, at the end of
line 17, after the words and figure
‘the Factories Act, 1948’ the follow-
ing be inserted, namely:—

‘and includes any establish-
ment to which the Industrial
Disputes Act, 1947 applies’.”

3. “That at page 1, for lines 19
to 21, the following be substituted,
namely: —

‘(1) For item (a), the follow-
ing item shall be substituted,
namely:—

(a) tramway or motor trans-
port including lorries;

(1A) for item (c¢), the follow-

ing item shall be substituted,
namely: —
(¢) inland vessels, whether

mechanically propelled or not; ”.

4. “That at page 3, lines 6 to 16
be deleted.”

Mr. DEPUTY CHAIRMAN: The
clause and the amendments are
before the House.
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Sazet PERATH NARAYANAN
NAIR: Sir, the first thing is that the
definition be made more comprehen-
sive 1o include all aspects to which
the Industrial Disputes Act applies.
It has been pointed out that after all
it is the State Governments who have
to administer the Act and they will
notify those establishments to which
this Act shall apply according as they
think it necessary. Now, Sir, the
State Governments have accepted to
administer the Industrial Disputes Act
and the wages and the categories of
workers are 1ncluded there. They
have already the machinery to do it,
and as we have accepted a social
welfare State and the social objectives
all these benefits must be extended to
all the sections of workers. Now what
happens? In the matter of unorganis-
ed industries and establishments,
where there is no proper trade union
working naturally the State Govern-
ments will not be obliged to extend
the law on their own. They are not
anxious to bring within the purview
of this Act such establishments unless
there is a strike or loss of production.
Now when the Central Government
accepts this, that these reform
measures must be there, it is only fair
that under the provisions of this Act
itselt il automatically gets extended
to those workers, to those establish-
ments under the Industrial Disputes
Act also. So far as I can see, there
is no administrative difficulty and the
States will not have any objection, I
think the hon. Minister would accept
this.

Mr. DEPUTY CHAIRMAN: Any
reply?

SHrt ABID ALI: To all the amend-
ments, Sir?

Mr. DEPUTY CHAIRMAN: Yes

Surr ABID ALI: With regard to the
first amendment giving it the cover
age that has been mentioned in the
Industrial Disputes Act, I may
mention that in a way the substance

| of the first amendment has already
 been rejected by the House. Again

'
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this amendment seeks to give wider |
coverage, but the Industrial Disputes |
Act does not fix any limit. There, the
workers, even those who are techni-
cians and others, are defined as
workers, whose salary may be much
more. This Act, it may be appreciat~
ed, Sir, is administered by State Gov-
ernments. They should have elaborate
machinery, bigger than what is at
present available, if this amendment
is accepted. Again, Sir, I may submit
that this amendment has been discus-
sed in labour conferences on several
occasion: and this point also was put
forth and according to the decisions
arrived at there we have adopted
these amendments.

Payment of Wages

Abcut the second amendment, Sir,
the definition of an industrial estab-
lishment already covers the tramways
and motor omnibus services in the
States. I will give the names of the
States and then the hon. Member will
be convinced that this second amend-
ment is not necessary. In Assam,
Bihar, West Bengal, Madras, Delhi,
Andhra, Mysore, Tripura and Punjab
their motor omnibus services are
covered already by the notifications
issued by the State Governments. In
West Bengal, Tripura and Dethi the
tramways are covered. In Punjab
Government transport and private
transport companies are covered and
in Delhi motor goods transport ser-
vices are covered. In Orissa motor
vehicles plying under stage carriage
permits and public carrier permits are
covered. So a large number of these
sections are already covered. There-
fore it is not necessary to have any
amendment and whatever could be
covered has already been covpred.

23 DEC,

Mr. DEPUTY CHAIRMAN: What
about deletion of lines 6 to 16?

Surt ABID ALI:
ployer's contribution
or provident fund

As regards em-
to any pension

Surt PERATH NARAYANAN
NAIR: About travelling allowance I

have already had occasion to say.
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SHrRT ABID ALI: I have already
mentioned, Sir, that I am not accept-
ing them

MRr. DEPUTY CHAIRMAN: The
question is:

2. “That at page 1, at the end of
line 17, after the words and figure
‘thie Factories Act, 1948’ the follow-
ing be inserted, namely:—

‘and includes any establish-
ment to which, the Industrial
Disputes Act, 1947 applies.’”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

3. “That at page 1, for lines 19 to
21, the following be substituted,
namely:—

‘(1) for item (a), the following
item shall be substituted, namely: —

(a) tramway or motor trans-
port including lorries;

(14) for item (c¢), the follow-

ing item shall be substituted,
namely:—
(¢) inland vessels, whether
mechanically propelled or
not;’ ”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question 1s:

4. “That at page 3, lines 6 to 16
be deleted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill



3823 Payment of Wages

Clause 5.—Amendment of section T.

Ssrt PERATH NARAYANAN
NAIR: I move:

5. “That at page 3, lines 26 to 40
be deleted.”

6. “That at page 3, lines 32 and
33 be deleted.”

7. “That at page 3, after line 40,
the following be inserted, name-
ly:—

‘Provided that any deduction
from the wages shall be consider-
ed as deduction from the wages
under this Act if such deduction
has been made without giving
reasonable opportunity to show
cause against such deduction and
exceeds half of the wages.””

Mr. DEPUTY CHAIRMAN: The
clause and the amendments are
before the House.

SHr  PERATH NARAYANAN
NAIR: Sir, as I had already occasion
to point out in the first reading, this
relates to disciplinary measures. Not
that I am against disciplinary mea-
sures being taken, but when action
is taken under the various standing
orders and service rules, in the case
of a very large number of establish-
ments adequate opportunity is not
given to get the explanation from the
people, to give them notice to show
cause why these punishments must
not be inflicted on them. Of course
there is some provision for a sort of
appeal, some sort of joint committees
and other things, but anyone who has
got actual experience of the working
of these joint committees and other
things will testify to the fact that it
is ever so difficult for the low-paid
employee to get any measure of relief
from the service committees or tri-
bunals or from whatever the pro-
cedure that is prescribed there, and
they are naturally precluded {from
going to court also. As I pointed out,
the primary object of this Bill is to
secure relief to the workers from
lump sum monetary losses, fines and

[ RAJYA SABHA ]

(Amendment) Bill, 1957 3824

all that. Now under the guise of
executive action, without giving a
proper opportunity for the workers to
offer their explanations and other
opportunities and without giving them
adequate opportunities to appeal also,
it places a severe hardship on them.
So I am opposed to the provision.

Surr ABID ALI: Perhaps these
words in line 27 “for good and suffi-
cient cause” have escaped the atten-
tion of the hon. Member. So this safe-
guard is here, and again, as I have
submitted earlier, there are the stand-
ing crders and service rules and
everything should be done according
to the regulations. Therefore there is
no justification for the amendments.

Mr. DEPUTY CHAIRMAN: The
question is:

5. “That at page 3, lines 26 to 40
be deleted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN:
question is: )

The

6. “That at page 3, lines 32 and 3%
be deleted.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

7. “That at page 3, after line 40,
the following be inserted, name-
ly:—

’

‘Provided that any deduction
from the wages shall be consider~
ed as deduction from the wages
under this Act, if such deduction
has been made ‘without giving
reasonable opportunity to show
cause against such deduction and
exceeds half of the wages'.”

The motion was negatived.

Mr. DEPUTY CHAIRMAN: The
question is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.
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Clause 5 was added to the Billl

Clauses 6 to 8 were added to the
Bill

4 p.v.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Surr ABID ALI: Sir, I move:

“That the Bill be passed.”

Mr. DEPUTY CHAIRMAN: Mboption
moved:

“That the Bill be passed.”

Surr B. K. MUKERJEE: I want to
make an appeal only. The appeal is
this. Whereas I said that I find no
provision in the amending Bill now
to cover the workers in the railway
running sheds, the hon. Minister says
they are covered. Unless there is a
notification under sub-section (5) of
section (1) of the Act, they ax;% not
covered. This is what I find now. So,
my request to the hon. Deputy Min-
ister is to make it possible that a noti-
fication under sub-section (5) of sec-
tion (1) is made to cover these people
in this Bill and give them the protec-
tion.

Surr ABID ALI: As I have alneady
submitted, these workers are covered
and in case my friend

Mr. DEPUTY CHAIRMAN: He is
not quite clear as to how they are
covered.

Sart B. K. MUKERJEE: They are
not covered. I say according to the
law they are not covered.

Sart ABID ALI: I was giving an
assurance to my friend firstly that
they are covered, because they are
not de-notified. They are not covered
by the Factories Act. That is true.
But many workers who are not cover-
ed by the Factories Act are covered
by this Act and I know a Jarge
number of persons are going to the
payment of wages authority, who are

1
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working in the running shed. But
still I give this assurance to him that
if any such cases are brought to his
notice and if he will bring them tomy
notice, I will rectify the defect, if
there is any.

Mr. DEPUTY CHAIRMAN:
question is:

“That* the Bill be passed.”

The:

The motion was adopted.

—

THE CITIZENSHIP (AMENDMENTY
BILL, 1957

Twue MINISTER or STATE v 1w
MINISTRY or HOME AFFAIRS (SHR?®
B. N. Datar): Mr. Deputy Chairman,
I beg to move:

“That the Bill to amend the Citi-
zenship Act, 1955, as passed by the
Lok Sabha, be taken into consider-
ation.”

The object of this Bill is to intro-
duce in the First Schedule certain new
countries, namely, Ghana, the Federa~
tion of Malaya and Singapore. You
might have seen that so far as the
Citizenship Act is concerned, we have
laid down very clearly that in respect
of those countries mentioned in the
First Schedule action will be taken
only provided there is a request from
the country concerned and that too
that request has to come to us under
section 2 (1) (c¢), where the citizen-
ship or nationality law has been
defined so far as the other States are
concerned. And then, I would point
out that in section 12 it has been
made clear that whenever any such
action has to be taken so as to enable
the citizens of another country to
apply for citizenship by registration
in India, then the declaration that has
to be made has to be on a basis of
reciprocity. And this has been made
very clear in section 12(1). The Cen-
tral Government may, by order noti-
fied in the Official Gazette make pro-
visions on a basis of reciprocity for
the conferment of all or any of the



